~ Act No. XLiof1947 |
[PAssED BY THE DOMINION LF‘GISLATURE] - S

(Recewed the assent of the Governor General on the 18th December 1947)

. An Act further 1o amend the Inchan Merchant Shlppmg Aet 19928 -

HEREAS it is expedlent further to ‘amend the Indlan Merchant Sh]ppmg A
Act, 1923 (XXT of 1928), for the purposes heremafter appearmg o

It is hereby enacted as follows :—

1. Short title.—This Act may be ca.]led Lhe Indlan Mercha.nt Sh]ppmg (Amend- '
‘ment) Ach, 1947, '

‘9. Insertion of new sectrons in Aet XXI of 1923.—After section 989 of the
 Indian Merchant Sh.lppmg Act, 1923, the,followmg sectlons shall be 1rliert/ed o
"namely :— -

' : “289A Power to- resmct tmnsfer of simps —(I) No person shall transfer -

" or acouire any ship registered in any. port of registry in India, or any share
or interest therein, without the previous approval of the Central Government. -

. {2) If any person contravenes any of the provisions of sub-section (7), he shall
- be punishable with imprisonment for a term Wthh may extend to three years !
" or with fine-or with both. . o
(3) Any transaction effected in contravention of* the prowsrons of sub- sectron o
(1) shall ‘be void and unenforceable. ’

, 2898, Power to resmct transfer of registry of ships. ~Notw1thstandmg

B anvthmg contdined in section 53 of the Merchant Shipping Act, 1894 (67 & 58
‘Vict., c. 60), no application made, ‘whether before or after the coming into -
opera,tlon of this section; for the transfer of the registry of a ship from a  port of
" registry in India to'a port of registry outside India shall be granted - except with -

_ the previous approval of the ‘Central Government, and the Central Govern-
" ment may, if it considers necessary or expedient so to do for the purpose of con-
“ gerving- the strength- of Indian registered merchant . sh1ppmg, refusev to give: !
1ts approva.l to any. such transfer ‘ o . i

989C. - Power’ to exempt ships from Provisions of this Act and the Merchant

Sthpmg Aets, —Notw1thstand1ng anythmg contained in this = Act .or the Mer- .
‘chant Shipping Acts, the- Central Government may, upon such conditions,

- if any, as it .may think™fit $0”impose, exempt any ship from any specified - ]

requrrement contained in, or preserl'bed in pursuance. of, this Aot or the Mer- -~

.chant Shippirig Acts, or dispense with the observance of any such _requirement,

“in the case of any Fship if i issatisfied Fthat that EFrequirement has “been

‘substantlally complied with or that™ compha,nce with the reqmrement is un-

" necessary:in“the clreumstances of the case.’ -

8. Repeal and saving.—(7) The Indian Merchant Shlppmp; (Reqtrlctlon of

‘_-_Reglstry) Ordinance, 1947 (XXVII of 1947), is hereby repealed. -
(2)?Anyth1ng done orfany action taken in exercise of any power conferred by

“or“under the said’ ‘Ordinance”shallfbe deemedfto®have been done’" or taken lin
exerciseYof the™powers conferred®*by or”under this Act; as if th1s Act had com~
mened on the 31st day of October, 1947 o :

" Price anna 1 or 13d.
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